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MR. SPEAKER: Many hon. Members
want to know the reasong for reject-
ing their questions. | would ask the
office hereafter to intimate to you
briefly the reasons either for rujecting
a question or a part thereof. I may
tell you why many times the questions
are not allowed. The rules provide
that when a matter is under investi-
gation, the question should not be
allowed. The question is also not al-
lowed, when sometimes a personal
question is asked about a man, whe-
ther he has defalcated so much money
and whether it has come to the know-
ledge of the Government, and when
we send for the information from the
Government, they say that no such
enquiry has been held. Hereafter, if
you want, we will lel you know why
a particular question has not been
accepted. It is not a guestion of rejec-
tion, but why a particular question
or a part of it has not been accepted.
If you are not satisfled, it is always
open to you to come to me and dis-
cuss the matter. If you find it wrong,
we will revise this.

SHRI V. ARUNACHALAM (Tiru-
nelveli): Sir, there was a ballot at
1.0y O'clock and the names of the
persons werc selected duly by the offi-
cer concerned in the presence of twn
hon. Members but we came to know
a{ about 4.30 pm. that the Speaker
has revoked the verdict of the ballot
helg at 1.00 O’'clock. Under what rules
has the hon. Speaker revoked the ver-
dict of the ballot held at 1.00 O'clock?

So far ag the procedure is concerned,
it says:

“The ballot would determine the
relative priority of the admitted
calling attention notices on the same
subject as helg m Room No. 21,
Parliament House daily as for as
possible at 13.00 hrs. during the
Session. 1f, however, any calling
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attention netice is admitteq by the
Speaker to be taken up on the sgame
day on which a notice has been given,
the ballot ig held ut 11.15 hours.”

These are the two timings, Under
what rules has the hon. Speaker ins-
tructed to conduct the ballot at 5.00
O'clock yesterday?

There are s0 many persons giving
various notices under various heads.
So far ag calling atftention is concern-
ed, only flve names are there on the
same day. Unfortunatelv, contrary to
the rules and regulalions, the hon.
Speaker has clubbed {he names of the
persons who have gjiven nolices under
various heads. Under what rules has
the hon, Speaker done this?

RE. DISCUSSION ON CYCLONE
AFFECTED AREAS

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): I want to invite the
Chair's atiention o the (evastation
caused 1o the well estabhshed rules of
procedute in this House regarding cal
ling attention nolwes Let the cyclone
not enter this House and cause a havor
to the procedures here, Calling Atten-
tion is defilned under rule 197 and
several Members had given call atten-
fion notice on thp inadequacy of relief
for the cyclone affected areas in An-
dhra Pradesh and Tamilnadu, Pondi-
cherry and Kerala. You were good
enough to admit a call attention and
fix a time for balloting; ballot took
place. I was also nresent at the time
of the ballot at 1 p.m. yesterday. Out
of ten names which were put in the
ballog five names were taken properly
by the non-official Members who were
present there. My name came first.
My constituency is one of the worst
affected constituencies angd there are
several other Members whose consti-
tuencies are also verv badly affected
like Shri Gopalan of Karur, Muru-
gaiyan of Nagapattinam; similarly
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there are members from Andhra alss. .
(interruptions). We had given proper
notice under the rules. How is it that
the ballot had been annulled, under
what rule, by the Speaker? The Spea-
ker is gulded by the rules. I do not
think ' he has any exlra-ordinary
powers provided for under the rules
for revoking a ballot which had al-
ready been conducted; this is a serious
violation of the rules and conventions
in thig House.

Secoudly, during the second ballot,
another anomally was found. Several
names were ncluded in the second
ballot; they did not even give notice
of call attention; they had given notice
under different rules. Which rule em-
powers the Speaker 1o include, suo
motu notices which are not given
under rule 19777 This is not only a
violation of the rules; we are algo
very badly affecteq because we had
missed an opportunity to discuss this
matter.

You feel that the matter is so urgent
and ymportant, that all participants
who have given notice of any motion
should be included in the ballot and
perhaps that is why you have done s0;
I do not attribute any motive to you.
You might have done it with the bhest
of intentions. If that is so, if you feel
{hat Members should debate the ques-
tion of cyclone, the proper remedy
for the injustice which had already
been dcuie is to devote an entire half
day to it, for the discussion of the
cyclone. That will be only way bY
which you can remedy the injustice
which has beeri done.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Yesterday, in the normal
course the ballot had taken place for
ascertaining the priority. After that
a direction came from you and perhaps
vou wanteq to help others who had
miven adjournment motions on the
issue. On eatlier occasions also this
sort of thing had {aken plare but in a
different way. The moment it comes
from the Chair: T am goine in disallow
the adjournment motion and admit
call atfention motion, Memhers who
had given adjournment mctions ghould

158

immediately fill out the green form
for call attention and send it to the
office; only then thwir names could be
included in the ballot. Here what I
noitce is that in the ballot Mr. Kalya-
nasundaram's name came; my name
also came; 1t goes not really matter;
I am merely talking about the proce-
dure. Some hon, friends here have
eyually taken pains to gtudy how bad
the situation is in Andhra ang other
areas. But the question here is one of
procedure. You had in your wisdom
said that the adjournment motion
should be converted into call atten-
tion motlon. Was it not at the same
time desirable that you said: fresh
notices should be given. There are
memberg who are new. They do not
know. Perhaps it does not maiter. It
is a case of confusion. Therefore, for
the future, we should have strict guide-
lines in this matter.

SHRI DARUR PULLAIAH (Ananta.
pur): Well said. The hon. Member’s
moderation to-day is to be appreciated.

SHRI K. RAGHU RAMAIAH (Gun-
tur): I want to support the submission
made by the hon. Member that there
should be an opportunity to discuss
further the cyclone both in Andhra
and Tami] Nadu, Last time when
the discussion took place, I read in
the papers that many of the members
who are representing the areas which
have guffered grievously were not pre-
sent here. Many of the {eams -which
went to inspect those areas had not
come back by then and even the
Prime Minister probably returning
only to-day or tomorrow....

SOME HON. MEMBERS: He has al-
eady returned. Here comes the Prime
Minister.

SHRI K. RAGHU RAMAIAH: Yes,
Sir, he is there now. So in all fair-
ness to all sections of the House and
especially {hose who represent those
areas whirh are mos! grievously affec-
ted, I suggest that there should be a
further discussion on this.

DR HENRY AUSTIN (Ernakulam):
I am just coming from the cyclone-hit



199 Re Dwis on cyclone

[Dr Henry Austin]

areas I had been there It has al-
ready been wvisited by the Prnime
Mimster But m wview o! the strong

feelings expressed by {he hon Mem-
bers of the House 1 do strongly en-
dorse the view nmow suggeted by Shn
Kalyanasundaram *hat a tull-fledged
discussion not really on the cyclone
1tself but on the adequacy Or the 1n-
adeguacy of the reliel operations is
necessary and in this regard as repre-
senting a constituency which has been
hard hit by the recent cyclone I woulg
submit that a full-fleged discussion
should take place

1 am sorry to say thal Kerala has
been

SHRI K LAKKAPPA (Tumkur) 1
will not 2dd anything Already my
friends have stated enough We are
very gratcful that our Prime Waimster
has visited the scene of occurrence

MR SPEAKER
legs

DR HENRY AUST:N I am making
this submission necause the hon
Prime Minister has been good enough
to wvisit Andhra and Madras I had
been there in Madras ind the hon
Prime Mimister will be ible to place
before the House Lhe 1ull details of
the relief operationg that are being
carried on So I would submit

Ile 1s still on his

SHRI K LAKKAPPA There s ano-
ther point We are all very grateful
io the Prime Mimster

MR SPEAKER What is the new
thing you are making? The same
thing everybody 15 srying

SHRI HUKMDEO NARAIN YADAV
Tose

MR SPEAKER No floods in your
place

THE PRIME MINISTER (SHRI
MORARJI DESAI) 1 do not know
what 1 discussion 1n this House will
do to help the relief operations 1If it
is to be discussed It can be discussed
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There 18 no difficulty about that but
I doubt how 1t will help the relief
operations?

I have gone ihere and returned only
thls morning The devastation 18 very
great

SHRI JYOTIRMOY BOSU You
kmdly make a statement

SHRI MORARJI DESAI Why make
a statement’ What 1s 1t that I am
doing just now?

I went round and saw the havoc
I was also 1n Madras and I had dis
cussions with the officials and I have
given instructions to them also as to
what should be done in regard to what
remams to be done

They have appointed mn  Andhia
Pradesh a4 Commissioner who i1s tak-
g charge fiom lo day T have told
him what requires to be done Theie
are many things whith are required
to be done 1t 15 g problem which 1s
by no means very casy It 15 a very
serlous problem a gigantic problem
and there 15 no question of stmt ng
any hnance in the matter What 1e
quires to be done has to be done This
has to be the first chaige on both the
State and the Centre Theie 1s no
dufficulty about it on that score What
has to be done 15 that the operations
must be carried on properly There
are complaints that a lot of monev is
pocketed by some of the officials All
that 1 have brought to their notice and
now we are trying to see that it 1s
properly orgamized and thesg com-
plaints do no remain so that proper
relief 1s given No politics should be
brought into 1t (Interruptions) But
that does not mean that there 18 no
failure on the pait of the admimstia~
tion and one should not point it out
There 1s no question of politics 1n it
When 1 reached thcie 1 was told by
the DIG ‘You cannot go there because
it 15 hke this ang that' 1 said, ‘Who
are you to tell me like thus* This
18 how people were prevented from
gomg about I do not know why that
was to be I told them that this
ought not to be done
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They are also having an all-party
committee tomorrow so that all are
involved in 1t and guch things do not
happen In Madras also an all-Party
commuttee 15 bemng put up and they
are gomng to work together so that
there will be no such difficulty But
this has got to be dome properly be-
cause 1t 15 on a scale which nas been
un-precedented, if I may say so and
therefore, we have got to go about it
very thoroughly and properly and that
15 what we are doing

(Interruptions)

DR HENRY AUSTIN Kerala and
Lakshadeep may also be considered
There has been a lot ol destruction in

. Kerala

SHRI MORARJI DESAI I did not
go to Kerala for want of ttme I am
also attending to that I shall do

* whatever has got to be done Laksha
deep 18 also being attended to Pon-
dicherry 1s being attended to Whele-
ever it has happened 1t 1s being atten-
ded to

SHRI C M STEPHEN (ldukki)
The question to be decided 18 whethe:
we have a discussion or not Let us
remember that Pailiament 15 sitting
The calamrity has taken place which
has gttiacted international attention
All of us are involved in 1t All of us
are concerned about it. We are thank-
ful to the Prime Minister for gomng

- there, for assessing the whole situation
and for making on the spot inspection
y But everyone of the members here
who 18 connected with the area one
way or the other 1s emotionally in-
tellectually and completely mvoved mn
it They have their own views aboul
it It 1s not fawr to this Parliament,
when these things are happening we
do not attend to this matter and do
not discuss this matter It 1s not fair
to the people, to the Parliament and

to ourselves

You will kindly understand the in-
terest that has been evinced by the
v plethora of motions before you. All
of us have got views to express, defi-
ciencies t0 point out We will contri-
bute our views about 1t by which the

Government can profit and evolve cer~
tain methods. Therefore 1t 18 absolu-
tely essential—having regard to the
ymmensity of the problem, urmensity
of the calamity—the House should dis-
cuss it

We discussed it last time but we did
not have any material To-day that 18
not the position We have got all the
material. On the spot study has been
made Eeverybody has got excerience
and impressions Govi has got on the
spot study impression ready with them.
All those things cin be pooled together
and something can be evolved out of
the totality of the discussion

Democracy means discussions and
policies being evolved through the dis-
cussions Let us not aveud 1t  Kind-
lv permit a thorough discussion of
this matter

SHRI M KALYANASUNDARAM 1
am only supporting the suggestion
made by Shri Stephen I was the
first to suggest that there should be
debate for the rest of the day in this
House After hearing the hon Prime
Minister, certainly the need for such
a debate 1s all the greater The pur-
pose of the debate 1s not to justify
something or somebody Several sug-
gestions are there Even facts with
regard to the damages and devasta-
tions have not come to light properly
We have come straight from the affec
ted constituencies and affected areas
it will be worth while for the Prime
Minuster to listen to us more than
even hstening to some of those offi-
cers He hag seen how officers are
behaving Let there be a discussion
in this House so that we can told the
feelings of the people properly Let
the people also feel satisfied that the
whole House 1s concerned with 1

MR SPEAKER Now two gquestions
have been raised before us—

1 Whethe: there should be a gus-
cugsion;

2 Whether the
proper

We had a large number of adjourn-
ment motions, some short notice ques-

balloting was
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tions and some call atlention Mem-
bers were coming to me and pressing
me for a general debate in the mat-
ter I thought that unless fuller de-
tails are gvailable, any discussion may
not be fruutful and, therefore, the
general discussion, i1f necessary must
take place a lttle later and nol now

One other reason which also per-
suaded me to postpone that discussion
15, at this stage any discussion might
come 1n the way of implementation of
certain things. All the same I al-
ways thought myself that the matter
should be placed before the Business
Adwvisory Committee and an opportu
nity may be given to the House fo
taking up this matter at an appro-
priate stage That 15 why I thought
any decision on this should be taken
by the Business Adwisorv Commut
tee There are a number of resolu-
tiong there are notices under Rule
184 and other matters to be raised be
fore the House Now, so far as the
Calling Attention 1s concerned, there
has been some mistake on my part
What happened was this There were
a large number of notices of Adjourn-
ment motions There were other
Short Notice Questions and Call ng
Attention Notices Therefore I told
Members that 1 will convert all these
Adjournment Motions into Calling At
tention But I did mot ask them to
giwve any fresh notices So, they pro-
ceeded on the basig that I am convert
mg them into Calling Attention no-
tices I did not ask them to give fresh
notices  That 15 the mistake on my
part. 1 promsed them that I wall
give them this opportumty of taking
part m the Callng Attention discus
sion I forgot to inform the ofhce
Although I said that I will convert the
adjournment motion into Calling At-
tention Notices I did not ask them to
give fresh notices for Calling Atten
tion So, that was my mistake, 1t was
not the mustake of the office I say
that 1t was a mistake on my part and
20 there is no pomnt in your raising
it In a sense it 15 a mustake on my
]
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part because I should have asked

them to give Notices of Calling At-
tention

SHRI SHYAMNANDAN MISHRA
(Begusara1) It 15 1mplhed in the
order that Notices of Adjournment
Motions would be converted into Cal-
lng Attention Notices That 18 im-
plied m the order

MR SPEAKER So far as formal
notice 15 concerned 1t 1s true I
have not asked them to give g formal
notice That 15 what I told you

So far as the general discussion 18
concerned, let the team submit the
1eport, then we will discuss this mat-
ter Let the report of the Investigat-
ing Team come to us The Invesii-
gating Team 1s expected to come out
with a report 1n a very short ture

SHRI MORARJI DESAI It would
be more useful and profitable if the
Members concerned go there and hclp
in the relif operations, that 15 much
more mmportant insteag of havmg a
debate here

SHRI C M STEPHEN 1t ;» most
unfortunate I wish that the Prime
Minister has not made the statement
Are we to take 1t thit Mumbers aic
not doing therr duty but only Mins-
ters are doing their duty” Some of us
have gone there We have also our
own channels of mformation about
this What we say 1s that we must
have an opportumtv to place our
views before the honouiable House

SHRI MORARJI DESAI Sir 1
protest against the slatement that I
have said that Membeis are not doing
thewr duty I did not say that I only
said that it will be more profitable and
useful if they go therc and actually
help 1n the relief operations That 15
all that I sad

SHRI C M STEPHEN Do vyou
mean to say that we should all go
there and vou can run the Parha-
ment without the opposition® De you
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mean to say that Parliament should
adjourn sine die immediately? Whag
does he mean to say—does he want to
carry on the work of Parliament with-
out the opposition? It is a wrong
statement. It is most unfortunate,

SHRI JYOTIRMOY BOSU: What
happened to the specific motion that
the House be adjourned for 10 days in
order to enable the Members of Par-
liament to go there to the spol.

DR. HENRY AUSTIN: 1 don't
want to enter into controversies; but
there is u strong feeling in the South
that il is not heing given proper at-
tention. It 1s not fair. There 15 re-
sentment in the South. Wge ought to
have a full discussion.

SHRI C. M. STEPILIEN: Please do
not make that mistake. We know
our business. Interrupions,

MR. SPEAKER: Will all of you
kindly sit down? I am on my legs. I
think this matter should not be dis-
cussed in heal, We shall discuss that
in the Business Advisory Commuilee
and we shall come to a conclusion, I
think there a much easier and pro-
bably cooler decision can be taken.

I do not think cither the Govern-
ment or the Opposition can categori-
cally say one way or the other at this
stage. We shall discuss this matter in
the Business Advisory Commitee be-
cause a large number of resolutions
are coming to me. So, for the time
being, the adjournment motion js sus-
pended. We shall discuss it and then
come to a decision. To-day there
seems to be a lot of heat and a much
cooler atmosphere would be better.
(Interruptions)

SHRI M. ARUNACHALAM (Ten-

kasi): Will you take a decision to-
day itself?

MR, SPEAKER: The Business Ad-
visory Committee is meeting next
Wednesday.

{Interruptions)

SHRI K. LAKKAPPA (Tumkur):
The Business Advisory Committee

must meet to-day itself and take de-
clsion.

PROF. P. G. MAVALANKAR
(Gandhinagar): Why not conhvene a
special meeting of the Business Advi-
sory Committee?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Mr. Speaker, Sir I
wan t0 make a submission.

asft sgr AT 7 ST FET, IW 9T S
%A AT g0 | §U TR 4G
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T T £ 1 g AET T ;TiET |
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aueqr @1 gA fwar w0 gafan
s # qifafess & W oeENe
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SHRI C. M. STEPHEN: You are
brining  here  politics. (Interrup-
tons)

SHRI KANWAR LAL GUPTA: You
are bringing here politics and not we,
The Prime Minister has given the
Tight advice not to bring in politics.

fereft % vz gqu ag favary femmar
=i e ¥ fw fawelt & & araw w1 samEr
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SHRI RAVINDRA VARMA: rose
(Interruptions)

MR. SPEAKER: Let us hear the
Minister for Parliamentary Affairs.

SHRI K. RAGHU RAMAJAH: Mr.
Speaker, Sir, I would like to say a
few words. With great respect to the
Prime Minister, we are all very grate-
ful to him for having gone there and
paigd a visit by air. But, some of us
had gone there and on the spot, we
saw that each village was affected and
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80, we owe a duty to the people of
that area to come here and tell the
House what actually happened and
how much they are suffering and
what are the remedial measures that
are to be taken. We want to make
our submissions, There is no question
of politics here. We want to make it
clear,

SHRI KANWAR LAL GUPTA: Let
there be a calling attention on it. And
let us discuss it. (Inerruptions)

MR. SPEAKER: Let ys hear the
Minister for Parliamentary Affairs.
Why don't you hear him?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Speaker, Sir, as you very wisely—ob-
served, this is a matter on which
there is mo difference of opinion in
this House and as you said, in a fit of
temper, passions are roused and, when
there is heat, it may not be proper to
discuss a question of this kind on which
there is no difference of opinion or
difference in sentiments. You sug-
gested that time has to be fixed for a
discussion and the Business Advisory
Commitee may meet for deciding the
day, we do not have any objection.
(Interruptions) 1 understood that the
hon'ble Members felt that Wednesday
will be top late for the meeting
Therefore, I suggest, if you so please a
meeting of the Business Advisory
Committee can be summoned for Mon-
day.

SOME HON. MEMBERS: Why
Monday? Why not today?

SHRI RAVINDRA VARMA: The
difficulty as far as today is concerned
is that today's business iz alrendy
there. If you adjourn the discussion
fixed for today, them it takes the
shape of an odjournment motion As
far as tomorrow is concerned that is,
Friday there is Privale Members'
Business. If it is a question of meet-
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ing today for fixing the date, then we
can have the meeting either today or
tomorrow.,

DR. KARAN SINGH: S8ir, many of
us have been there. It is not only a
question of the Members of the
South. Members of North feel equal-
ly st:ongly. S8ir, in view of the very
strong feelings that have been ex-
pressed, it will be very unfortunate if
there is an impression that we are
trying to evade a discussion. I there-
fore submit that the Business Advi-
sory Committee should meet this after-
noon and time for discussion should
be fixed for tomorrow. If necessary,
we can sit late till midnight but we
must discuss it before the end of the
week.

MR. SPEAKER: I would call the
meeting of the Business Advisory
Committee tomorrow. We will try—
if the Committee so decides—to have
a debate some time next weck. The
Prime Minister will not be here on
Monday and Tuesday. You would all
like if the debate takes place in his
presence. He has already fixed up
certain programmes, Thercvlure, we
will try to keep it as early as possi-
ble some time next week.

SHRIMATI PARVATHI XRISH-
NAN (Coimbatore): Sir, this is a
national calamity and Parliment has
got to be concerned about it. I appre-
ciate what the Prime Miuster has
soid that neither régionalism nor poli-
tics should be involveq because the
whole nation is involved in jt. Second-
ly, Sir, many of the Members who
have come back from the affected re-
gions have got a responsibility to their
electorate. They went there and in-
vestigated on their owfi. They want
1o snare lheir knowledge with  the
other Members of the House and, Sir,
they want to do it at an early stage
because they have to go back to their
constituencies and serve their elec-
torate. When you say some day next
week it becomes very late. There-
fore, specifically we say that it may
be fixed for tomorrow. If the Prime
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Minister is busy, then it should not
be later than Monday so that those
who are servants ol the 'peop_zle are
able to serve their electorate, ~— =

1246 hrs.

PAPERS LAID ON THE TABLE

REVIEWS AND ANNUAL REPOHTg OF

HiNDUsTAN TELEPRINTERs LTp, MADRAS

AND INDIAN TELEPHONE INDUSTRIES LD,
BANGALORE FOR 1976-T7

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): Mr. Speaker Sir,
I beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of 619A of the Companies Act,
1956: —

(i) (a) Review by the Govemi-
ment gn the working of the Hindus-
tan Teleprinters Limited, Madras,
for the year 1976-77.

(b) Annual Report of the Hin-
dusta:s  Teleprinters  Limited,
Madras, for the year 1976-77 along
with the Audited Accounts and
the Comments of the Comptroller
and Auditor Gencral thereon.
[Placed in Library. See No. LT-
1216/77].

(ii) (a) Review by the Govern-
ment on the working of the Indian
Telephone Industries Limited, Ban-
galore, for the year 1976-77.

(b) Annual Report of the
Indian Telephone Industries Limi-
ted, Baugalore, for the year 1976~
77 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-1217/77].

Drugs aNp CosMETICg (5TH AMDT.)
R'U'I-!s, 1977, STATEMENTs RE. DAY IN
RESPECT OF 1ST AND 2ND AMDTS.

AGRAHAYANA 10, 1890 (SAKA)
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THERETO, ANp CERTIFIED ACCOUTS OF
POST-GRADUATE INSTITUTE OF MEDICAL
EDUCATION AND RESEARCH, CHANDI-

GARH FOR 1975-76.
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[Placed in Library. See No. LT-
1218/77].

(2) ooy 9 &fd  s=ET
(vger wwew) fraw, 1977,
st feiw 28 @€, 1977 ¥
I & TewE ¥ sifagemr
HeUT ¥lo Flo fAo 665 ¥
sHTwa §Y q, ¥ W 9T 97
Wy Hgn foesw & wrov
Taw A o e (fefr
qqT WA Eewr) o

[Placed in Library. See No. LT-
1219/77].
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